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JUSTICE DILIP GUPTA 

 The Department wishes to withdraw this appeal because of 

the prescribed monetary limit in the instructions dated August 22, 

2019.  The application is allowed and the appeal is dismissed as 

withdrawn. 

(JUSTICE DILIP GUPTA) 

PRESIDENT 

 

 

 

 

(P.V. SUBBA RAO) 

MEMBER (TECHNICAL) 
Archana 


